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MINISTRY OF CORPORATE AFFAIRS

NOTIFICATION
New Delhi, the 1st July, 2026

F. No. 30/03/2016-Insolvency.— In accordance with the provisions of clause (c) of sub-section (1) of
section 189 of the Insolvency and Bankruptcy Code, 2016 (31 of 2016), the Central Government hereby appoints Shri

Niraj Kumar, Joint Secretary and Legal Adviser as the ex-officio member in the Insolvency and Bankruptcy Board of
India to represent the Ministry of Law & Justice in the said Board.

ANITA SHAH AKELLA, Jt. Secy.
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